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Heard Mr. M. Chanda,

learned counsel for the appli-

cant,

Issue notice to show cause

48 to why the application shall

not be admitted,
notice to

Also, issue
show cause as to why
interim order as prrayed for
shall not be granted,
ble'by ten days.

List on 12.5.2003 for
admission.,

Returna=-

In the meantime, the
operation of the impugned order -
dated 25,4.2003 as well as
consequnetjial order dated
28/29~4-2003 “shall remain
suspended tifl thz returnable

date. \/ﬂ\—ﬁ_’_ﬂ////’\)
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- List again on 14.5.03 for hearing.
Interim  order dated 2.5.2003 shall
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14,5.2003 - ‘Heard Mr,M.Chanda; learned counsel
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rned Standing counsel for the K.V.S.
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5.6.2003 'Heard counsel for the parties.
Hearing concluded. Judgment
delivered in open Court, kept in

separate sheets.

The application is disposed of
in terms of the order. No costs.
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] CENTRAL AUMINISTRATIVE TRIBUNAL
} GUWAHATI BENCH
b O.A. / KXX. No.92 of .2Q03 »xxf
!
b DATE, OF DECISION 506420034 .cc....
... ., Smti. Aparna Paul =~ - _ | ., _APPLICANT(S).
| |
. o o o Mr.M.Chanda, G.N.Chgkrahoxty & S.Choudhury. . ADVOCATE FOR THE
] APPLICANT(S).
N
' - VERSUS -
. J . .Union of India & Qthexs. , . . , ., ., ., . ., .RESPONDENT(S).
. o o .Mr.M.K.Mazumdar, Standing .cqunsel for KVS.. ADVOCATE FOR THA
RESPONDENT(S).

i

THE ﬁbN*BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

THE HON'BLE
|
I |

l.gwhhther Reporters of local papers may be allowed to see
ithe judgment 2

2.’TQ§be referred to the Reporter or not ?

o
3. IWhether their Lordships wish to see the fair copy of the
| judgment ? '
i |

4. Whether the judgment is to be circulated to the other
lBanhes ? ’ '
'Judgment delivered by Ho'ble Vice-Chairman.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No.92 of 2003.

Date of Order : This the 5th Day of June, 2003.

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

Smti.Aparna Paul

W/o Sri Arun Bikash Paul

Presently residing in the house of Sri R.R.Dey

Ramkrishna Mission Road, Udaipur

Birubari Lane No.4, P.0O:- Gopinath Nagar

Guwahati-781016, District:- Kamrup. . « « Applicant.

By Advocates Mr.M.Chanda, G.N.Chakraborty & S.Choudhury.
- Versus -

1. The Union of India
Represented by the Secretary to
the Government of India
Department of Education
New Delhi - 110 001.

2. The Joint Commissioner (Administration)

Kendriya Vidyalaya Sangathan
18, Institutional Area, Sahid Jeet Singh Marg
New Delhi-110 016.

3. The Education Officer
Kendriya Vidyalaya Sangathan
18, Institutional Area
Sahid Jeet Singh Marg
New Delhi - 110 016.

4, The Assistant Commissioner

Kendriya Vidyalaya Sangathan
Maligaon, Guwahati - 781 011.

5. The Principal
Kendriya Vidyalaya, Khanapara

Guwahati - 781 022.
6. Smti. S.Ghoshm Music Teacher

Kendriya Vidyalaya, Khanapara
Guwahati - 781 022. « « « Respondents.

By MR.M.K.Mazumdar, Standing counsel for KVS.

ORDER

CHOWDHURY J.(V.C.):

The applicant was working under the respondents as

Music Teacher. She was first appointed asvsuch under the
respondents in the year 1988 and was posted at Kendriya
vidyalaya (for short, KV), Passighat in Arunachal Pradesh.
The applicant continued to work at Passighat till 8.11.1993.
She was thereafter transferred from N.E.Region to K.V.no.Z2,

Binaguri in the district of Jalpaiguri, West Bengal. It may

Contd./2
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be stated herein that KV.No.2, Binaguri, " district:-
Jalpaiguri was in the N.E.Region till 1994 and thereafter

with
Jalpaiguri was .combined+/the Kolkata Regior . The husband

of the applicant was also working under the State Government
of Assam at Guwahati. The applicant made application for
her posting at Guwahati in the light of the policy of spouse
posting. From 24.11.1993 the applicant was posted at K.V.
No.2, Binaguri and according to the applicant, her prayer
for choice posting at Guwahati remained unattended. However,
at long last her request was attended and vide order dated
31.3.2003 she was transferred from KV No.2, Binaguri to KV,
Khanapara as Music Teacher. Accordigly, the applicanﬁ joined
the post at Khanapara and shifted hereself from Jalpaiguri
with her two children. While the applicant was working as
such she was served with the impugned order dated 25.4.2003
cancelling the earlier transfer order from KV No.2, Binaguri
to Khanapara and by impugned order dated 29.4.2003 she was
relieved from the post and directed her to report back to
former Vidyalaya Binaguri. Hence this application assailing
the legitimacy of the order of cancellation. The applicant
in the application contended that the order is parse
arbitrary and discriminatory. According to the applicant,
she was not treated fairly and despite the policy of spouse
postihg her case was not considered in the 1light of the
policy decisions. It was contended that the applicant served
for five years of service in Passighat, Arunachal Pradesh
and thereafter.in West Bengal at the Kolkata Region. As per
the policy dicisions she was entitled for her posting at
Guwahéti in the light of the policy decisions.

2. The respondents contested the case of the applicant

and asserted that the cancellation order was made lawfully.

The respondents did not dispute that the applicant was away

from her husband since 15 years and she was applying all

along for posting in the place where her husband was

working. In the written statement the respondents stated

Contd./3
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d that in issuing the transfer order to the employee the
? authority entertained the requests of other applicants
. also. According to the respondents, there were five
3 employee working at different stations who made requests to
‘i the station 227 i.e. Guwahati. The authority ought not to
f have transferred out the applicant from Binaguri to
& Guwahati when other candidates were awaiting.for posting at
Guwahati. The order was passed erroneously and thereafter
the same was rectified by the order dated 25.4.2003.
3. I have heard Mr.M.Chanda, learned counsel for the
applicant and also Mr.M.K.Mazumdar, learned Standing
| counsel for the KVS. In course‘of hearing the parties were
advised for resolving the issue and for that purbose
Mr.M.K.Mazumdar was also requested to get instructions on
é the matter from the department for resolving the situation.
4, Admittedly, by order dated 31.3.2003 the applicant
was transferred from KV No.2, Binaguri to KV, Khanapara,
Guwahati. Consequently the applicant joined at Guwahati.
The impugned order dated 29.4.2003 naturally runs counter
to her legitimate expectation. |
5. Considering the facts and circumstances of the
case I am of he opinion that ends of justice will be met,
if ‘a direction is issued to the applicant to make an
: appropriate representation before the Commissioner, KVS who
é can take care of the situation. Accordingly, the applicant
is directed to submit a fresh represéntation before the
aforesaid authority narrating all her grievances within a
period of fifteen days from the date of receipt of the
order. If such representafion is made by the applicant
Within the aforesaid period, it 1is expected that the
| Commissioner, KVS who heads the Sangathan will look into
;/v/ the grievances of the applicant in the light of the policy
\v///TV - decision on spouse posting and pass an appropriate order as

expeditiously as possible what he considers to be just and

| preferably _
fair/within a period of three months from the receipt of

N Contd./4
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the representation. In the meantime, the interim order

e
1=
.o

dated 2.5.2003 passed by this Tribunal shall continue to

operate till the disposal of the representation.

Subject to the observations made above, the:

application stands disposed of.

There shall, however, be no order as to costs.

b~—"

D.N.CHOWDHURY )

( vICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH | 3
<l
(An Application under Section 19 of the Administrative Tribunals Act, 1985) L
Title of the case O. A. No. q) D /2003
Smﬁ Aparna Paul Applicant.
- Versus -
Union of India & Others Respondents.
INDEX
ST.. No. Annexure | Particulars Page No.
01. - Application 1-10
02. — Verification 11
03. 1 Transfer Order dated 31.03.03 12
04. 2 Impugned Order dated 25.04.2003 13
0s5. 3 Relieving Order dated 29.04.2003 14
06. 4 Representation dated 30.04.03 15-16
07. 5 Memorandum dated 12.06.1997 17
Filed by
!
Dite: | —5~[0D) W
: . Advocate
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19,01.1988-

24,11.1993-

!
i
A
)
|

31.03.2003-

07.04.2003-

25.04.2003-

29@.04.2003-

30.04.2003-

ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH
G 9 __
0.A NO.__] /2003
APARNA PAUL
... APPLICANT
_ VERSUS -

UNION OF INDIA & OTHERS

... RESPONDENTS

SYNOPSIS

Applicant having bcen appointcd as Music Tcacher, had joined at KV,
Passighat.

Applicant represented for choice station posting at Guwahati since her
husband being an employee of the¢ State of Assam, was posted at
Guwahati. ,
Applicant’s case for choice posting could not be considered for want of
vacancy and as such, she having been transferred from Passighat, had
joined at KV No. 2, Binaguri in the District of New Jalpaiguri (West
Bengal).

Applicant’s case for choice posting was considered by the respondent no.
2 and she was posted at KV, Khanapara, vice the respondent no. 6
displaced.

Annexure-1, Page-12.

Applicant had joincd at KV, Khanapara.

The respondent no. 3 passed impugned order and canceled the transfer
order dated 31.03.2003 issued in respect of the Applicant and the

respondent no. 6.
Annexure-2, Page-13.

Applicant received the Impugned Order along with the Relieving Order.

Annexure-3, Page-14.

Applicant submitted representation to the respondent no. 4 against the

impugned order.
Annexure-4, Pages-15-16.

/?-pm Pt



CONTENTIONS OF THE APPLICANT

The impugned order dated 25.04.2003 has been issued without any valid

reason and with a view to cause undue favour to the respondents no. 6.

The impugned order dated 25.04.2003 is against the existing transfer

guidelines professed by the respondents.

The impugned order dated 25.04.2003 and the consequential relieving order

are punitive in nature.

The impugned order dated 25.04.2003 is against the OM dated 12.06.1997
issued by the Govt. of India.

RELIEF (S) SOUGHT FOR

The impugned order dated 25.04..03 and the consequential relieving order
dated 29.04.03 be set aside and quashed.

RRRARRREKRKIRRAK

Aparna o



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI

(An Application under Section 19 of the Administrative Tribunals Act, 1985)

- 0. A. No. Q”/rzoos

BETWEEN

f Smti. Aparna Paul, wife of Sri Arun Bikash Paul.
13: Presently residing in the house of Sr1 R. R. Dey,

| Ramkrishna Mission Road, Udaipur,

‘Birubari Lane No. 4, P.O. Gopinath Nagar

Ij Guwahati - 781016, District - Kamrup (Assam)
L Applicant.

-AND-

1. ~ The Union of India,
Represented by the Secretary to the Government of India,
Department of Education, New Dethi-110001

2. The Joint Commissioner (Admn.), Kendriya Vidyalaya Sangathan
| 18, Institutional Area, Sahid Jeet Singh Marg
New Delhi-110016.

'3, The Education Officer,

Kendriya Vidyalaya, Sangathan
1 18, Institutional Area, Sahid Jeet Singh Marg
New Delhi-110016.

» 4. The Assistant Commissioner
Kendriya Vidyalaya, Sangathan
Maligaon, Guwahati -781011.

5. The Principal.
Kendriya Vidyalaya, Khanapara.
Guwabhati - 781022.

| .; f@fm ﬂwjl
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4.1

4.2

4
Smti. S. Ghosh, Music Tcacher.
Kendriya Vidyalaya, Khanapara.
Guwahati - 781022.
......... Respondents.

DETAILS OF THE APPLICATION

Particulars of Order against which this application is made.

This application is made against the impugned order bearing no. F. NO. 3-1 (D)
(MSC/YOGA)/2003/KVS (Estt. IT) dated 25.04.03 issued by the respondent no. 3
canceling the transfer order bearing no. F. NO. 3-1 (D) (MSC/MUST)/2003/KVS
(Estt. IIT) datcd 31.03.03 issucd by the respondent no. 2 in respect of the applicant
whereby (he applicant has been (ransferred from KV No. 2, Binagun to KV,

Khanapara on request.

Jurisdiction of the Tribunal.

The applicant declares that the subject matter of this application is within the
jurisdiction of this Hon’ble Tribunal.

Limitation.
The applicant further declares that this application is filed within the limitation
prescribed under section 21 of the Administrative Tribunals Act, 1985,

Facls of the case.

That the applicant is a citizen of India and is a resident of the address given in the

~ cause litle and as such she is entitled to all the rights, protections and privileges as

guaranteed under the Constitution of India.

That the applicant is a Music Teacher working under the respondents, She was

initially appointed as a Music Teacher under the respondents in the year 1988 and

was given posting at Kendriya Vidyalaya (for short, KV), Passighat in Arunachal

Pradesh.

Apania ot
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That thc husband of thc applicant is av government cmployce and hc has been
working under the Slate of Assam being posled al Guwahali since 1975.
Nevertheless, the applicant had accepted the offer of appointment issued by the
respondents and joined at KV, Passighat where she had worked with effect from
19.01.1988 to 08.11.1993.

That while the applicant was working at Passighat, she had approached the
respondent authorities in a number of occasion seeking her posting at Guwahati so
that she could join her husband. It may be stated that her husband; being a State
Govt. employee could not go out of the State of Assam and as such the applicant
sought her transfer. However, due to non-availability of vacancy at appropriate
stage, the respondents could not consider the casc of the applicant and as such she

could not be accommodated at Guwahati, but, the respondents had transferred her

U~

from KV, Passighat and posted her at KV No. 2, Binaguri in the district of .

Jalpaiguri (West Bengal). ' _ o '
That the applicant carried out the said order of transfer and had joined at KV No.
2, Binaguri on'24.11.1993 and worked there continuously for about a period of 10
(ten) years; till her case for transfer on request was considered by the respondent
no. 2 and she being found at serial no. 1 in the priority list for request transfer,
was transferred by the respondent no. 2 vide the transfer order bearing no. F. NO.
3-1 (D) MSC/MUST)Y2003/KVS (Estt. IT) dated 31.03.03. By the said order of
ﬁansfcr, the applicant was transferred to her prescnt place of posting at KV,
Khanapara. Be stated that although the applicant was serving at KV No. 2
Binaguri, the transfer order and the subsequent order of its cancellation had

mentioned her place of previous posting at KV No. 1, Binaguni.

That the applicant states that the respondents had considered her case for request
transfer and thereafter, the respondent no. 2, by an order issued under no. F. NO.
31 (D) (MSC/MUST)/2003/KVS (Estt. IIT) dated 31.03.03 had transferred the
applicant at KV, Khanapar‘a and thé respondent no. 6 was posted-at KV No. 2,

Binaguri.

Aparma. fout



A copy of the transfor order dated 31.03.2003 is anncxcd herewith as

’ Annexure - 1.

4.7 y That the consequently, on 05.04.2003, the applicant was relieved from KV No. 2,
‘ Binaguri and she had joined at KV, Khanapara on 07.04.2003. be state(i that
transfer order was issued in terms of clause 10 (1) & (3) of the transfer guidelines
read with clause 10 (2) of the guidelines dated 08.01.2003.

\4.8.; That the applicént states that her case for request transfer was duly considered by
| the respondent no. 2 under the Spouse Scheme of the existing transfer guidelines
of the respondents. It is stated that the applicant has been continucusly pressing
for her transfer to Guwahati on request so as to join her husband who is working
- at Guwahati and she got the opportunity after a lapse of a period of 15 (fifieen)
vears. The applicant is not in possession of the transfer guidelines at this moment
and since this application is filed in a hurry, she is unable to annex the same with
it. As such, she craves leave of this Hon'ble Tﬁbund to produce the same at the

time of hearing.

4.9  That the applicant states that she is having two children who are reading at Class-
f XI and IX respectively. It is stated thaf -consequent to her transfer to KV,
Khanapara she had shifted from Jalpaiguri with stock and barrel and got her
children admitted at KV, Khanapara on 24.04.2003. '

4.10 That while the applicant has just worked for about 18 days at KV, Khanapara,
surprisingly the respondent no. 3 has issued an order dated 25.04.2003 and
thereby cancelled the transfer order dated 31.03.2003. In the result, the applicant
now has been made (o join at KV No. 2, Binaguri, her previous place of posting.
| The said order of the respondent no. 3 is devoid of any valid reason and the same
‘ has been served upon the applicant on 29.04.2003 in the afternoon by the
respondent no. 5 along with an order issued by him arbitrarily relieving her of the

4 duty.

Copies of the impugned order dated 25.04.2003 and the relieving order
dated 29.04.2003 are annexed herewith as Annexure - 2 & 3 respectively.




4.11  That thc applicant was quitc shocked and surprisc at such whimsical action of thc
| respondent no. 3 and as such, she has submilled a representation against the same
on 30.04.2003 to the respondent no. 4. The said representation of the applicant

has not received any positive response till filing of this application.

A copy of the said representation dated 30.04.2003 is annexed herewith as

Annexure - 4.

4.12 That the applicant states that Kendriya Vidyalaya Sangathan is an autonomous
organization under the Government of India, Ministry of Human Resources and
as such, it is bound to implement all the welfare schemes of the Government of
India regarding posting of husband and wife in same station. In this connection, it
is stated that .the Government of India, Ministry of Personnel and Training had
issued O. M. dated 12.6.1997 providing that where both husband and wife are
employed under the Government, they be invariably be posted in the same station
where the post exists in the appropriate level and especially when the children of
such employee is below 10 years of age. In the instant case, the applicant is
having two infants aged 5 (five) years and 3 (three) years respectively. It would
be extremely difficult on the part of the applicant’s wife who is also an employee
of the Gowt. of Assam, to manage the affairs of the family in the absence of the
applicant.

A copy of the Memorandum dated 12.6.97 is Annexed as Annexure - 5.

4.13 ‘Ihat in the facts and circumstances of the case, the applicant has no other
alternative and effective remedy but to approach this Hon’ble Tribunal and the
remedy sought for in this application, if granted, would be just, adequate and

complete.

'4.14  That this application is filed bonafide and in the interest of justice.

'8, Grounds for relief(s) with legal provisions.

5.1  For that, the impugned order dated 25.04.03 is illegal and fiable to be set aside.

J-porie Part
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5.2

For that, thc applicant having complctcd morc the tonurc period, has acquired a
valuable right for her transfer to the place of her choice in conformity with the
transfer and posting guidelines and accordingly was posted at KV, Khanapara.

For that, the impugned order dated 25.04.03 has been issued in complete
disregard to the provisions laid down in the transfer and posting guidelines of the

Sangathan and as such the same is liable to be struck down.

For that, the impugned order has been issued with an intention to harass the
applicant with a view to deny her bona fide claim of choice station posting in and

around Guwahaty.

For that, the applicant having duly exercised her option-seeking choice station
posting since long back, and particularly, for the year 2003-2004, is entitled to be
posted at this place of choice in terms of the transfer and posting guidelines on

completion of fixed tenure.

For that, the impugned order of the respondent no. 3 is devoid of any valid reason

and the sz;me has the effect of unsettling the settled life of the applicant’s family, »

more so, in view of the fact that the applicant has shifted with stack and barrel
from Jalpaiguri to Guwahati following the transfer order dated 31.03.2003 and

has settled down at Guwahati.

For that, thc applicant had acquircd a valuablc Icgal right in tcrms of the O. M.
dated 12.6.1997 issued by the Government of India, Minisiry of Personnel and
Training, for consideration of her case either in the same station where her
husband is working or in a place nearby and the same was duly considered by the
respondent no. 2, but the impugned unreasonable and arbitrary order of the

respondent no. 3 has the effect of putting the applicant back to square one.

For that, the impugned order has been passed in order to cause undue favour the
respondent no. 6 who has completed more than five years stay at KV, Khanapara,
and as such, was rightly displaced by the respondent no. 2 in terms of the transfer

guidelines in order to consider choice posting of the applicant..

Frpanne fuk
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For that, non-considcration of his transfcr to choice station is not only in violation
of the professed policy of the KVS bul also in violation of Article 14 and 16 of

the Constitution of India and devoid of principles of natural justice.

For that, in any view of the matter, the impugned order dated 25.04.2003 and the
relieving order dated 29.04.2003 are bad in law and therefore liable to be set aside

and quashed.

Details ‘of remedies exhausted.

-That the applicant further declares that he has no other alternative and other

efficacious remedy than to file this application. Representation through proper
channel were submitted by him but the respondents have not taken any favourable

action.

Matters not previously filed or pending with any otherv court.

The applicant further declares that he had not previously filed any application,
Writ Petition or Suit regarding the matter in respect of which this application has
been made before any court or any other authority or any other Bench of the
Tribunal nor any such application, Writ Petition or Suit is pending before any of

them.

Relief(s) sought for :

Under the facts and circumstances stated above, the applicant prays for the

tollowing relief(s):

That the applicant be declared entitled to continue at KV, Khanapara in
conformity with the transfer order dated 31.03.2003 and in terms of the existing
transfer guidelines and the impugned order dated 25.04.03 as well as the
consequential relieving order dated 29.04.2003 be set aside and quashed.

Costs of the application.

Any other relief(s) to which the applicant is entitled to, as the Hon’ble Tribunal

may deem fit and proper.

Aparca frct
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Interim order praved for: -

During subsistence of this application, the applicant prays for the following
relief:-

That the respondents be restrained from giving effect to the impugned order dated
25.04.03 as well as the consequential relieving order dated 29.04.2003 and’or be
restrained from disturbing the applicant from his present place of posting ie.
Kendriya Vidyalaya, Khanapara, till disposal of this application.

....................................................

This application is filed through Advocate.

Particulars of the L.P.O.

i) LP.O. No. : 7G 607910

1) Date of issue : 07.04.2003

1t} Issued from : G.P.O., Guwahati.
S W) Payable at : G.P.O., Guwahati.

List of enclosures.

As stated in the index.

,fzfmm/%mﬂ
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VERIFICATION

1, Smti Aparna Paul, Wife of Sr1 Arun Bikash Paul, presently residing in the

housc of Sri R. R. Dey, Ramkrishna Mission Road, Udaipur, Birubari Lanc
No. 4, P.O. Gopinath Nagar, Guwahati - 781016, District - Kamrup

(Aésam), aged about 43 years, do hereby verify that the statements made in

Paragraph 1 to'4 and 6 to 12 are true to my knowledge and those made in

Paragraph 5 are true to my legal advice and I have not suppressed any

‘material fact.

And I sign this verification on this the 1st day of May 2003.

e Prch
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S within the Notisnal Zone.

POST * MSC SUBJECT @ MUST

This Lsswues with the approval of the Compeatent Authority o

L a
KENDRIYA ”{D{ALH{A SANGATHAN
. C1g. INETITUTIONAL ARE&. : \\«13 (V/
SHAHEED JEET SINGH MARG _ O
ﬁ,/ : . ' MEW DELHI - 110 C1é& ‘ .

F.3-1 (D) (MSC/MUSTI/2003/KVS(Estt. . III}

TRANSFER QORDER

I

In terms of clause 10(1) % (3 of the transfer guidelines which int¢b—alia{‘pvavides Lo

create 4 vacancy so2 as to acoommodate the  parsons who aras figueing ing priority
tist II. as p2r their prinrity position, transfer of the following: L5 hereby .
orderad on regquest/s in Pubmme’Pﬁfﬂﬁ”?T"“fﬁghTzdg paployesss getting displacgdd out »of
Notinnal zone have basn adjOFEad against the vacancy within the Notional Zhna :ubJect
Lo xts availability. Otheruwises the2 seniormost nélﬂ teacher in the Notinnall Inns
has bean"displacsd nut of Notionnal” Zone“to restrict-Temale employses displacement
In case both ths above: optinns wars nob possible. the Temale
smploys2s have been displaced out”of ﬂotxonal Zon2. This is as par anpnd,d clause 10(£h
af the saxd guidelinas cxvcuiahpd vide 1-1/2002-2003/ KVS(E.II} dated E/1.03.
The PNplOgPP’ transferrad in public inteseest is entitied for all transfer penatibs  as
par KVS Rules. The transfers ares uith nffﬂct fron 1/4/8003.

e e o o e o 4 i . Tt o o ks . et e . S i e T e YR D A e S T i T i S SR e S e 4o o o S o S e St P e S o b e e T S e S e e e T

PNo. EMPLOYEE-NAME ' : <———L—_TRANSFERRED B Tt » Famale Naturs
ANo. UAN/SSN SEX Lommmmmm— FROK -—-—= P Ammmmmem TO) ~—mm— » Disp. of
: KV -STN RGN NZ KV STN NZ  I-I  trans~’
(i far
(- (2 < udn '~f'wﬁv'-w' 3w e (5,
LJ//ﬁ;:;NA PauL T 1238 141 S04 - - 1442 B 10 On Regq.
46 9977 F BINNAFUR{ ND.IE CURAHATI : KHAMAFARA
(BY DISPLACING . g f
1 S.GHOSH 1442 227 10 1238 fiai 06 U/c 10(2)
46 ‘5978 F  GUNAHATI. KHANAPARA BINMAGURI NO.II
2 S NEERAJA 1474 249 11 | 251 11 On Req.
47 &141 F  GUNTAKAL ’ HYDERABAD . BECUMPET (4FE)
| (BY DISPLACING} - : ‘
2 B RANGAMANMI . 1479 251 . 1t 249 . 11 U/c 10(2)
47 b142 F " HYDERABAD. BEGUMPET (AFS}
3 RAJESH ERIVASTAVA 1357 156 o8 n Rex.
48 5143 #  LANSDOWNE v
(BY DISPLACING) s
I SUSHMA BAJPAL 1678 369 15 Ulc 102
48 H144 F KANPUR CANTT

NZ=Notional Zors

stﬁ/}Burrou

1. The i{ndividual concsraed.

2. THa Prxncxpat concerned with the direction to relievef the 2mployse inmediately.

They ar2 ziso dirscted o intimate this office/S RO cofhcerasd about relisvingd

Joining of the sanployszs.

. destt . Commissinner. KVS, RO concesrned for inforadbisgh

Audit and Accounts of fTicer of the RBsgion conceensd e

. Gensral Ssoestariss of Lhe r2cognissd associatinns

0ffice Lopy ®4:>

JOINT COMMISSIONER (Admn. )

and n=2cessary action.
necassary actxon.
KVS.,

.

X

o

R | . | | o S
A e }/df Ooz T ot
) ()£(3) 7
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Grams: “KEVISANG” , Phone: 26854570
wavw kvsangathan.ory ’ FAY NO.:011-6314179

' No. 3-1(DYMSC/YOGAY2003-KVS(Estt. 1)

TRANSFER CANCE] LLATION ORDER

Smi Arpana 1;’;1.111. Music  teacher. KV Noll Bm 'mm was transferred  on
Laen VOWY TN i' cmewn LA/ i T A T Tav PR <3 TR Y« SUURT Y Pt SO Y
l\i\l\ \ 4.7 / ISR VENE] J\ \ x‘\l 1 i "lll)(‘;‘;’.\.lll (S l\llt‘ll(\kl‘lk(‘ KJ'V 15 (WP TYRWSNEE TN AV RRW D 3

. pyl . .
_\hmc tencher from KV Khanapara to WL Nodd Finnaguri \mc this office transivr order
of eveny number dated 31.3.2003. :

The Ircmsf"x ordered in respoct of Smt Arpana Paul Music teacher and Sho-Smt

RUTEN 1 Hw.

i N avooede ienen
S e U LGS R HOAGHTHR

1
aael i
vuuu.v; as s s

r ]
N EET e ei
LONIUGIC Ay auu

i

This issues with the approval of compatent authonty,

C‘ T—
| 5&«
, | (;ﬁp@m e 1102
: (M.S.CHAI T IAN)

S gy
\l' TREEE
Faduc ‘Hh:u R R R TR

Copv to:

]
\/i/1;1(11\1chm1 concemed.

The Principal, KV Lonc:.mul
The Asstt. Comissioner, KV S{RCO) concerned.
Guard file.

I I~)
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%mﬁu§§éwwa ©:0361:261062 227400

e-mait : principald59@kvschonl.com
QTHTITIRT, gdia'l'f—lJSl 022 kvkghy@sancharnet in

, 4 website : www.kvsangathan.or
KENDRIYA VIDYALAYA "

KHANAPARA GUWAHATI 781 022 (ASSANI)

Ref. No. ' Fo 3‘1/KVK/2@@3-2@@A/1§7O /‘f

...........

RELTEVING ORDER

' Wit reference te KVS(HG) letter Ne.F.3-1(D)/(MSC/YOCA)

: 2@@3 KVS(Estt-III) date& 25.@402@®3 the transfer, erder ¢f Smt.

: Arpana Paul yMusic T@achez‘K V N@«I Binaguri te K, v, Khanapara
ustanéscancelled. '

’
§
'\

Mrs Arpana Paul Music Teacher K.V Khanapara is herekwy

relieved on 29,@4.2@@3(Afterneen) to repert back te her fermer
Vidyalaya, K V Ne«1 Einaguri

a-\

. Toe- -
\/éﬁt”Arpana Paul : ,
Music Teacher,K.V. Khanapara ,
) ! ' ) (Jg Dﬂ@
S e S Principal
- Cepy tess - netpel
‘m " . . . - e - v, yﬁ vidyalayﬁ
- (1) The Eéucati@n Officer KVS(HQ) - Bhenapara Gawahati -22

18 Institutienal. Area, New Delhi-16
. (2) The Joint Commissi@ner KVS(H@) New Delhi-16
(3) ‘The Prlncipal K.V.. Binaguri Neo~I

. (4) The Asstt, Cemissiener,KVS(GR) Maligeen,Guwahati~12 -
(5) Guard File,

. Principal
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- . Sub: Representation against cancellation of my -
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facts for favour of your kind & sympathetic consideration of your cancellation of transfer

~order vide no: F.No, 3-1(DYMSC/YOGAY2003-KVS(Estt.I) dated 25.04.2003.
That sir, ,l e e 'V;"‘.;".v 3, 1 ~{‘ e ' . .
A N ‘. . t :

‘\»,'

5 Iwas ;ra;sferredtoKVS ,Khanapara,Guwahau vide your order no.F.3-1(D)
o (lS/ISCMUSjl‘/_ZOONKVS(EW.[H) dated 31.03.2003 and accordingly joined hercon 07th

. %

" April 2003,

Ori_l 20th Apnl2003 agAa'i;\,.I' have been issued another order cancelling iy transfer order

- vide the aforesaid letter no. and accordingty immediately I have been relieved from

Khanapara ,Guwahati.
It was although very surprising iaut also shocking due to the following facts. That Sir,

1) Thave joined in this Sangathan on 19th January 1988 and was posted at KV,

Pasighat , Arunachal Pradesh which is in extreme corner of India, and was there with my
small children for almost 6 years.

2) On 08th November 1993 I was again tranferred to KV No. ILBinnaguri Cant, West
Bengal -

although since 15.years last I have been requesting for my transfer to Guwahati as my
husband who is an ¢mployee of Gowt. of Assam and have been staying here alone since
1988 and there is no scope of his transfer but it did not yeild any fruitful result so long and
as a result I was deprieved of from many duties & tights .Further , during 1996 I had
undergone a major gynea operation which although, needs constant care from him but due
to my posting I have been ,not only deprieved of due care, but also developed few more
other irepairable physical problems. Having been received of your consideration I felt 80
happy that I can atieast undergo better treatment of my ailments but this cancellation of my
transfer put mie in both physical & mental constraints. :

SR e
P}%Mé\%‘;f\ _ A' |
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Pageno.2

_ Morcovcr spcndmg so much of my moucy I have shicfied my bagagcs from Binnaguri
and agam if L am w go back it would invotve anothcr few thousand of rupees. In respect

ﬂh\. vt

_ of my Children they have been admmed here and kept under the supervision of their father

‘ ; agd ‘now, if at this juncture. they are to be shwﬂed agam 1t may spoil their carrier as well

-2, wmental stabxhty & that may be'a: major n'rcpalrablc 1oss to their future carrier.It is
peﬂ:ment to mention here that they two are reading in class XI&IX.
e ¥ heBrei 'h"a " ,d'ﬁmm 41 36 O
y Under the clrcmt;st}ar'\ce; I*v&;m;ld,p WI ty;mquestyoua-to your goodself to be kind
fenoug,h to allow me to stay in any school in Guwahati by cancelling the aforesaid
‘cancellation order so that I can serve to the best satisfaction of all & for that ;] shall remain

ever gratcful to YOU P bongite Prosode wpedanion ¢ ey e to o
‘;.wza Bl U f.»u-c;« Gy ST DRIME L T
b ~3r- USRI O e e g e

¥

Wﬁo 0;3 RS

_(ApamaPaul)'ﬁ-‘ | LR VT T
Music Teacher ' ;_'[”- ;.':‘ Gt ';". I ‘f"i‘ B

Address: ¢/o Gaurbhawan
Kahilipara Colony * '

P.O. BONOVANAGAR
GUwahati-781018

Phone : 0361- 2471202/2471859 PP -

Eindoys ) ’u@ﬂ . . -

.
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Annexure-5

No. 28034/2/97-Estt.(A)
i Government of India
Ministry of Personnel, Public Grievances & Pensions
(Department of Personnel & Training)

New Delhi, the 12% June 1997
é OFTICE MEMORANDUM

Sub: Posting of hushand and wife at the same Station.

- The undersigned is directed to say that on the subject mentioned above, Government has
1ssued detailed guidelines vide O. M. No. 28034/7/86-Estt.(A) dated 3.4.1986. The Fifth Central
Pay Commission has now recommended that not only the existing instructions regarding the need
to post husband and wife at the same station need to be reiterated, it has also recommended that
, the scope of these instructions should be widened to include the provision that where posts at the
. appropriate level exist in the organization at the same station, the husband and wife may
- .nvariably be posted together in order to enable them to lead a normal family life and look after
the welfare of the children, especially till the children are 10 years of age.
o
2. The Government, after considering the matter, has decided to accept this
recommendation of the Fifth Central Pay Commission. Accordingly, it is reiterated that all
Ministries/Departments  should strictly adhere to the guidelines laid down in O. M. No.
28034/7/86-Hstt. (A) Dated 3.4.86 while deciding on the requests for posting of husband and wife
‘at the same station and should ensure that such posting is invariably done, especially till their
chlldren are 10 years of age, if posts at the appropriate level exist in the organization at the same

! statmn and if no administrative problems are expected to result as a consequence.

‘3., Tt s further clarified that even cases where only the wife is a government servant, the
concession claborated in para 2 of this C. M. would be admissible to the government servant.

4. These instructions would be applicable only to posts within the same department and
'would not apply on appointment under the Central Staffing Scheme.

5. A copy of this Department’s OM No. 28034/7/86-Estt. (A) Dated 3.4.86 is enalosed for
ready reference and guidance.

/6. Hindi version of the OM is enclosed.
J Sd/- Tllegible
\ (Harinder Singh)
' ‘ Joint Secretary to the Govt. of India
Tel. No. 301 1276

j 1. All Ministries/Departments of the Government of India.
2. Department of Women & Child Development.
3. The National Commission for Women, 4, Deendayal Upadhyay Marg, ITO, New Delhi.
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0.A.No0.92/2003

A Dby /4

Shri Arpana Paul
_VS_

Union of India & Others.

In the matter of:-

Written statement filed by the Respondents
and
In the Matter of
The Assistant Commissioner
Kendriya Vidyalaya Sangathan
Guwahati Region, Maligaon, Guwahati-11.

« « o Deponent.

The humble written statement of the respondents are as

follows:

1. That, the respondents state that in the
Original Application he has been made party alongwith other
Official respondents and one Private respondent isv also
being made party. The respondents has gone through the
contenfé of the Application and have communicated the same
to the Head Quarter for para comment. The answering is
competent to file Written Statement on behalf of him and
for other official respondents.

2. That, the respondent states that, the

statement and avernments made in the Original Application

are totally denied. The statements which are not born out

of record are denied. The respondents submit the following

facts for‘perusal and consideration.

Brief facté of the case:-

Contd./2

<%
{Zyéhou%lz¢¢i

A2 > 11

Ivors L.
(2.05. 03,
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3.1 That, the applicant since joining the

|
//( service of the Sangathan has been making request for her

transfer and posting in Guwahat.

3.2. That, the respondents sinée introduced an
uniform policy for its employees guiding the transfer and
posting, has been following the guideline in normal course
and recently, have also introduced annual ~transfer
guidelines seeking choice posting from it's employees.

3.3. That, as the policy, the applicant also
applied for her transfer to the choice station at Guwahati

which is being numbered as Station 227.

N 3.4, - That, as per the policy, other employees

also made requests for transferrring to their choice
station. Accordingly, on sorting the requests which is
found that there are five employees of different stations

who made requests to the station 227 i.e.Guwahati.
Y
3.5. That, in the Guwahati Station, there appears

Vacant which could be filled up entertaining the

annunal request on priority basis.
T -
3.6. That, while issuing transfer orders to the

employees entertaining their requests for the station 221

oo

an additional posting was made to K.V., Bajhar entertaining

Eaane, SWHPY 1
i
the employee who ranked as Sl1.No.l in +the priority 1list
e

No.II and for that wrong additional posting the transfer
orders were cancelled which were reissued and thereby the
wrong was corrected and the present applicant could not be
\Jretained in the Station for her priority beingﬁggéﬁ.-

3.7. That, respondents deni;;:—;hé action to be
mala fide or without following the transfer guideline nor
any illegal favour extended as alleged by the applicant.
3.8. That, the respondents have cancelled the
earlier order and issued fresh transfer order in the

administrative exigencies.
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3.9. That the action of the respondents is for

managing the internal administration for smooth functioning
and the orde:s are made in public interest.

3.10. That, the applicant approached this Hon'ble
Tribunal without accepting the truth, the exigency .and
without making any alternative approach since it is made
known to all whoever had applied, via wave site, their
respective status/rank in the priority 1list, the whole
matter is prematured and liable to be dismissed.

4. ~That, the respondents submits that the para

comments since not been received from the Head Quarter a

detailed reply could not be submitted at this stage and the

respondents crave leave of this Hon'ble Tribunal to submit
additional Written statement, if need be.

5. That, the respondents submit that,
considering the above circumstances stated above, it is
prayed to dismiss the O.A. and vacate the stay order

passed for the ends of justice.

Veripicaton
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I, Sunder Singh Sehrawat, S/O Shri Harish

- Chander, Age about 52 years, presently working as

the Assistant Commissioner, Kendriya Vidyalava
Sangathan, Guwahati Region, Maligaon, Guwahati-12

do hereby verify that the statement made in
paragraphs j,2,3.7 are true to my knowledge and

those made in paragraphsi/ji.ss are based on records,

Mo, And I sign this verification on this the 12k
day of. 2003 at Guwahati.

Place : Guwahati
i Ay

- DEPONENT

12.05-05
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KENDRIYA VIDYALAYA SANGATHAN

A Taares dnss ST
. A CYARLY )
REIDE Az Regicnal Qtlice , Tele Fax © 257170/ Q)
SrEmiE e Matigaon Chariali
TRTAT 349 avs Guwahati - 781 012
TS fearr V
No.F.: 15-3/2003-KVS(GR)/. 25, . o - Daled: 6-5-2003
4 A .

Bry Fox

To SPEED_FOST
Ms. P. Devasens, '
Education Offic~r, -

Kendriya Vidyalays Sangathan(Hqrs.),
New Delhi -~ 11(¢ 016,

Subject : OA o, 92/2003, smt. Aparna Paul, Music teacher.

Madam,

In continuation of this office letter of‘even number
dated 5-5-2003 (copy enclosed) I am to inform you that the short
information and Vakalatnama as received from Kendriya Vidyalaya
Sangathan(L&C) by Fex deted 7-%5-2003, has been handed over to
Shrl S.C. Biswes, KVS Advocatefor defending the above case listed
on 12-5-2003,

-In this connection, KVS, Advocate has asked to provide
the priority pcsitions of the following Music Teachers effected in

this regard By Fax/Speed Post, ijérﬁg <fi> \J&ﬁ-};yté&n

. _ _
O1. Mrs. J. Choudhury »Tezpur No.I to IIT, Guwahati and [ M=
' ' " modified ¥G Khanapara, .

02, Mrs, Manashi Devi - Missamari to Tezpur No.I and Cancelled.

Tezpur No,lI

04, Sh.Dhireshar Das¥~ No.I,Itanagar to Borjhar and to modified
IIT, Guwahatt,

05. Mrs, Abarna Paul - Binnaguri-II to Khanapara and Cancelled.

03. Mrs, S. Ghosh -‘Ixhanapara to Binnaguri-II and modified to

“Yours faithfully,
(q-ovﬂ—QXVvunﬁ:f'

( S. S. SEHRAWAT )

ASSISTANT COMMISSIONER
Copy to :- - :

The Education Cfficer(L&C), Kendriya Vidyalaya
Sangz than(Hars.), New Delhi for information and
similar action please,

S

/.’

ASSISTANT COMMISS IONER
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i Grams: “KEVISANG™ . Phone: 26858570
- wwwlvsangathan.org : FAX NO..011-6514179

maamva VIBYALAYA saucawﬁu ,
- &stLilf Ssetlag e

18, fasiitutionsl aros shakid jsot sin R marg
HEW BELHI-115016 -

F No.3-1(MSC/MUSTI2003-K VSESTT. ity | | pamED:-gIvle2
¢ Assistant Conumssnoncr V ; ,.
; Kendriye Vidyaleye Sangathan a
i Regional Offics v .
’ Guwahati
g) s Subject :- QA No0.92/2003, St Apanm’Pup!. Music Teacher
o ‘Sir,
)l/‘f ?/1 1 < - -
oAt Tamto reier to vour letter No. 1 5-3/2003- KV S(GR) dated 08-05-2003 on thc sub)ect Cited
l7f, above and to submit pnonh nasittons of the fallowing Music Teachers as J-‘S!R‘f‘
1 81| Neme of Teacher & Pranry iPLTA G Choiee Siation ; Remarks
}‘10 }«"7 i .-‘,....‘.;—\'-- { nr _ ‘ g
i . ; pusivinae ‘ 4L ! I
b ! ! i
1 Sme J(‘hmldhnr} o 2- Guwabati | PLTT i Guuwahsar .
No.l Tepur D ! i ! :
2 thashu Dlevi KV, 3 - Gawahati | P1..N i Cruwahaty, . I'rangiered to No. |
l No MIWRY\ ’ l V- Terpur l e crpur Iagi  Tespte and
P |1~ JagiRoad | | Read. Digaru, ; canccllcd
I 2—Digau l Naugaon
: . V.Nmugaon ! . SCRE :
13 Smt. 3./Chosh. KV~ 7] + Only st most { |  Transferred to No.1 |
Khanapars | - i-teacher (more . | - Binggusi but !
P ' than 5 years t ! * modified to No. 1
I )!.a) I n) I : _ ; TC"pW on dlzp]m'
14 Shi am\mwuas s d=vuwnowa D PL-G [ ouwamat & r«qm;ﬂtranmcn'ea to
KVNoll, tanagar | 1 - Digau ! ! 15'1.:): © KV Eorjhar but |
§ i ; modifled te OT
'R ‘ .«.u-»_L...__- i ! Guwahati , l
i5 Smt. Aparna Paul, I Fuwahat CPL-DT T Gowana 1, ; Tramsferred to |
| KVNo2, Binsgiri 3 Eagdogm ‘Bagdopls | Knwnaparagnd |
L RS S | cancolled o
R |
" Yours wnuwﬁj:
A \<£ A :‘\ A ( M3, CHAL )
’ ‘ }\ PN YN ATIAAT ATETATT
i _,/’_:‘
S F

(;;)_\/-.
.//

. \/ )
Pc,—pamﬂ!:‘) *LO . | &\ \')
M S Qv%’)ﬂ’tj, e
K(V; grkvw«,@f?’(i Czwmelk

s
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© oy Grams:
owww, Kvsan

l’hone' 206858570
FAX NO.: 011 6‘~l4l7)

.'r_ ’ 'L ,ji ru.

W/ owag: \?
”*i‘*} wEJ_,s-tt IU Seohon
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The
to KV HT trwahad vide this office
modified to WV Khanapars, Guwaha
Sh./Smt.S.Chosh, Music teacher.
public intere .

This issues with the approval of ¢

Copy to:

1. Individual concemsd.

2. The Principal. KV Conger 1 it
7 The asstComissioner, b sl

4, G jile,

Dated: 2

’ e ’ l—-_g:~(.5_\“
‘FER ORDER ©

msfer of Sot harma ("‘hnvdlmn Music teacher, KV No.1 Tezpur order!

.oxdc.r of even Mo. dated 31.3.2003 i5 herehe
as per her request in priosity list-2.bv displacines

from KV Khanapara, Guwahati to KV No. ] Tezpur i

ompetent authority,

| N\
| | ] //'(’\/ﬂ“w

~ (M.S.CHAUHAY

Lducahon S HTRE

i‘,t concerned, (\_4 V) Q"\ ks
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IN THE CENTRAL|ADAUNESaRNT BemcBRIBUNAL &1 51 Q§§§
GUWAHATI BENCH. ' ,
‘ o N
IN THE MATTER OF ¢ &§
CaAen0. 92 of 2003, ;ji

Smt. Aparna Paul
) o ’ o o o A}ppliCant

- Versus -

~Unicon of India & Ors.
. . « Respondents.

A NuD.

o -

In the matter of

Re joinder submitted by the applicant in
reply to the written statement submitted

by the reSpondentsL

The applicant most hunmbly and respectfully begs to
state as under :

1. That with regard to the statements made in paragraph
3.6, 3.7, 3.8 énd 3.9 are categorically denied and further
beg to state that there is ﬁo nexus with the transfer and
posting of present applicant either with Smti Jharna Choﬁdhur:
and Sri D.Das, Music Teacher. It is submitted that vide trans.
~-fer and posting order dated 31.3.2003 the present applicant
was asccommodated at K.V.Khanapara in place of Smt. S.Ghosh,
Music Teacher, i.e. respondent No.6 who was in turn posted
to K.V.Binaguri Nc.2. In the said crder there is no I¥ |
involvement of Suti J.Cheudhury, Sri D.Das, Manisha Devi as
indicated in the documents enclosed with the written state-
ment. It is ought to be mentioned here that the applicant
in compliance with the transfer and posting order dated
31.3.2003 she was relieved from K.V.Binaguri with an
instruction to join K.V.Khanaparae. Accordingly, the applicant
joined at K.V.Khanapara on 7th april, 2003 and thereafter

she continued in the same scheol till 29th april, but

SHK
contd.,2



?Jo |

3}4

surprisingly thereafter the impugned order of transfer and
posting dated 25.4.2003 and 28/29-4-2003 were issued with
direction te¢ report at her former vidyalaya Binaguri witho
-ut assigning any reason in the said impugned order. NOW
the respondents came with the_pleajthat there are other
candidates who hqd bptad“for posting at Guwahatl énd they

were figured gbove the gpplicant in the prdority list.

" In this connection it may be stated that Smt J.Choudhury

who is said to be in S1.No.2 in the priority list infact,
very recently she was transferred and posted to K.V.
Mangaldbi_frcm K; .Tezpur but most surprisingly thereafter
in,ordér,to accommodate said Smt J.Choudhury at K.V.
Khanapara the impugned order was issued against the
applicant. Be it stated that said smt J.Choudhury in
compliance with the earlier transfer and posting order
joined at K.V; Mangaldoi in the month of &pril, 2003,
However, the said documenﬁs/transfer and pcsting order
could not be obtained by the present applicant inspite of
pleased to direct the respondents to preduce the relevant
ordér of transfer and posting order of Smt J.Choudhury at
Mangaldoi and also to direct to produce the cancéllation
of transfer and posting order of Smt J.Choudhury for

perﬁsal of the Hon'ble Tribunale.

It is pertinent to‘mention here that the present

' applicant have ceme tc learn from a reliable source that

Snt J.Choudhury is now brought to K.V. Khanapara from K.V.
Mangaldoi and not from K;V; Tezpur. Therefore, suppression
of these material fact before this Hon *ble Tribunal smacks
mala fide and on that score alone thevimpugned order of
transfer and posting as well as the relieving‘order are

liable to be set aside and quashed.

contde..3
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2.  That with regard to the statement mgde in paragraph
3.10, para 4 and 5 the same is categorically denied and

the applicant further beg tC state that as per existing
transfer guideline and posting indicated in the transfer
and posting order dated 31.3.2003 the present applicant

has acquired a valuable legal right for posting at Guwahatd
on spouse ground after renderlnq COntlﬂUOUQ 15 years

service in the ocut statlon at Pasighat as w°ll as at K.Ve.

‘Binaguri in Jalpaiguri district of West Bengal. It is

relevant to mention here w that as per the entitlement

point indicated in the transfer guideline the applicant

has acguired a valuable right for pcsting at K.V. Khanapara.
Therefore, the Hen'ble Tribunal be pleased to direct the
respendents to produce all the relevant records including
the individual applicaticn for adjudication of the issues
involved in the instant case. It is further submitted

that the preseﬁt applicant has rendered service at K.V.
Binaguri at about 10 years and on that ground alone she

is entitled tc be posted at Guwahati to enable to join her
husband who is an employee working under the Government of

Assam and posted at Guwahati.

Tt is further submitted that the applicant has
already been shifted from Binaguri to Guwahati and by
thisftimewshe w has settled down at Guwahati and her son
also got admitted at K;V; Khanapara. Therefore cancellation
of the posting order at this stage if implemented the same
wguld»causehirreyerabie loss and injury to the applicant
as well as other family members. Be it stated that the
respondents now made an attempt after a lapse of about
1 month to bring Smt J.Choudhury at K.V. Khanapara at
the cost of present applicant and on that score alone the
impugned order of transfer and posting as well as the
order relieving the present applicant are liéble to be

set aside and quashed.



VERIEICAIIQON

s

o

e of Sri Arun Bikash
?ﬁul, presently residing in the house of Sri R.R.
Dey, Ramkrishna Mission Rcad, Udaipur, Birubari,
Lane No.4.,P.O._GQpinath_Nagar, Guwahati=781016,
Diste. Kamrup‘(Assam)'aged about 43 years, 4o hereby

verify and declare that the statements made in

' péragraphs 1 to 2 of this rejocinder are true to

my knowledge and I have not suppressed any material

facta

and I sign this verification on this 13th

day of May, 2003.
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| Mrs. Aparna Paul ' + + o Applicant. (3
ﬁ Vs. ]}
: Ue©QosIe & Drs. i ¢ o o Eesxpcndents. (g
4 -
| IN THE MATTER OF :
*NQBALG’ Additiona written statement filed by
o i the respondents. '
o GNP
i

1 IN THE MATTER OF

The Assistant Commissioner, Kendriva
vidyslaya Sangathan, Guwahati Region,
Maligacn.
-~ Depcnent.
The additicna written statement of the respcndents is as
follows g
19 That the respondents submits that, the statement and

! . e
javerments made in the rejoinder are not acceptable as these

lare against the existing recocrd and denies the correctness.

FB. That the respundents submits that the statement and

laverments describing the factual pesition which could not

L4

T A

be cleared by the applicant in the 0O.A. since the priority. list
|
fof the concerned region were not annexed, the proper assistance

ihas been provided by the respcondents tc arrive at the decision,.

4. That the respondents submits that, the interim

trdn,fer and posting of an emplcyee is made only to run good

}1st. In the present case the error is purely administrative

whlch does nct give any right who is wrongly posted,

. However, considering the staff strength of ®dkher
I '

&idyalayaﬂ in the region and the policy of accomucdating the
lady teacher in the notional zone, the applicant could be

l

|

|

ié Contd. .3
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|
A

i
i
d

25 T-¢7

i
é@mlnlStlathR till the final crders are made as per the priority
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offered the vacancies arising in the Guwahati region €sg.
l. pasighat, 2. Tura, 3. Tengavally, 4. R.R.L. Jorhat,
5. Mongaldoi, 6. Barpeta, 7. Rcing, 8. Dibrugarh and

s

9. Lakshimpur,

5. That the respondent submits that in the view of
the above facts and circumstances stated the applicant
is not entitled to any relief/reliefs as prayed for in
the original application as well as in the subseqguent

pleading and as such same is liable to be dismissed.

Verifigation eseeee
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VERIFICATION

I, Sunder Singh Sehrawat, S/O Shri Harish
Chander, Age about 52 years, presently working as
the Assistant Commigsioner, Kendriys Vidyalays
Sangathen, Guwahatl Region, Maligzon Chariali,
Guwahati~12 do hereby verify that the statement
made in paragraphs {-S are true to my knowledge
and those made in paragraphs (-4 are based on records,

And I sign this verification on this the;QSHC.
day 0523603 at Guwahati.,

Place 3 Guwahati

Date 2 28-06S5.03




I Al TH Y

1
H

TRy 95-61-80 gp: pg - | o ,

» ' g ¢ o ‘ ' *

R BV T ' : /. 4

SRTIN ' | 14 | eet
: ”; i _ y

" a FAX/Speed Post

‘ % : Urgent .

| 'Kendriya Vidyalaya Sangathan
R (L&C Section) ¢

- e

WV

e rrvmr A s aema

18, Institutional Arel.-' %g} )
' :‘; o ! R "' ’.'_ ' " . Ip S u..'" : '
B F19159(13)/2003KVS(1&C) Dated : - ) 7/5,. i
domer LW T AN ?
- The Assistant Commissioner, ' . - . . el
> Kendriya Vidyalaya Sangathgn,' )
" ‘Regional Office, Guwahati., . : ——
- Sub:: OA NO.-92/2003 - Smt. ‘Aprana Paul, Music Teacher. sm
. 8i | | o
iy, —alavanrs . ) / ; ’ f mdcr
datod 2.5,.2003 passcd by &R 1oer dated 8152003 s o e e
. dated 31.3.2003 by which the above said applicant was transferred g‘om RV, 1w o
- Binaguri to KV Khanapara has been cancelled and an order to that effect was passed by
KVS (Hgs.) vide order dated 25.4.2003. A copy of the order is also faxed along with this~~
letter. You are requested to kindly brief the matter to the KVS counsel s0 that a short .
affidavit can be filed before the Hon’ble Bench on 12.5.2003 itself, Compliance may be 8;’
; « - reported. Vakalatnama duly signed by the Joint Commissioner (Admn.) is also caclosed. | *
]{‘ ) The transters of Suat, Aparma Paul and Smt. §. Ghosh .wsrc cancelled on the ground |
;  -that the vacancy of KV Borjhar taken by computer was manually detoted from the
.~ computer but it remained as it is causing wrong transfer to KV Borjhar, The reason oo
f fumished above may also figure in the short affidavit, if need be. ' P
. R . . P
: ' Yours faithfully, o
Encl:asabove . | (07 2 wh d o
o Xeomo loy1b of Mibs B DAY A TR
. WrdD 0% o . S oy, (CBSom OT\S\G3 ]
: ' B, ROTA So Sy Ay ot Section Officer(L&C) .
' '.\ e — " 9 - ) . gl,,.‘ _'—\-:‘ - - .
.y e oy ) .“715'./'0,/‘ %@ - R .- e ——
. e
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The Principal,
All Kendriya Vidyalayas . ;
5, ‘ B
Annual request transfer i respect of teaching and non- tnachinq staff o( "’Qndriyw Vidyalayas
Tor the ysar 2003-2004 - appiications regarding.

Sir/Viadam, : -

It has been decided to Invite fiesh applicalions from teaching and non-teaching stalf of
Vidyalayas {excluding Principais and Vice-Principals) for affecling request transfers during the year 2003-
2004. All are eligible to apply uxcept those covered by clause 18(d) of the existing transfer guidelines.
Application format has been mndified now and accordingly instructions have been revised o that extent,

Hance those amployaos who proferrod applicatiens for helr request transfer' In response lo KV8(1Q)

circutar No. F. 1-1/2002-KVS (E.lli) dated 14.8.2001 are also directed to apply afresh in the new format for
request transfers for 2003-04, w3 the earlier application does not conform to the present requirements and
they “#ill pot be consndered striclly. Principals are requealed to ensure thls

2. PUBLICITY

A\ . A g,
Y ot ~"f")-: : ¥,

There have been gene;.. ;.npiamts that the instructions accompanying application form are
not made available to the applicants. It is made clear that the awarensess of the Instructions in proper
perspaective is necessary to fill up the application form without mistakes and with the correct code (s (s)
wherever necessary, Therefore, a set of three coples of this application is being sent alongwith instruc-
tions. One copy is meant for official use, ano ther forrelezence In 1he hbrary and the restfordtaplay onthe

deyalayd Notlce Board oA B o e ey
3. HOWTOARPLY o0 T b T
(I} - -+ Eligible employees desirous of seeking transfer can prefer anly one app: in quadrupli-
- cale) In the enclosed formal («. sor for intra-station or for Inter-station). a

(i) .The applications must conform to the given format both in form and content.

e

{#) . No ehclosure is allowed.with the application.

(iv) Medical Certificate in support of request on medical grounds and/ or declaration regarding

“¢ employment of spouse are pait of the apphcatwon They should be obtamed/rerorded on the
‘ body of the form itself to avoid detacl*rnent

{v) Over—wrmng must be avoided.

(vi) Utmost care should be taken lo fill up correct GPF/CPF No., KV code and Station codes after

careﬂ.l reading of ali the instiuctions in the prescribed co!umns respeclively. Wrong codes,

even if filled inadvertently, may lead to wiong transfer/posting, which cannot be changed laler
Or". ‘AV‘

.f

20K ENDRIYAVIDYALAYA SANGATHAN © ~ O © ¢ SV,
TN T 18, INSTITUTIONAL AREA o/
(.12 / SHAHEED JEET SINGH MARG :
- wo/ﬁ[% 8 NEW DELHI-110016, = ~ ' "
€|, . ESTABLISHMENTSECTION =~ - '
~ P ' » SHAE
F.1-1/2003-2004/KVS(Est-Al) | T Daled:i14.08.2002

1
it

B
;
v
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6.

) v
CODE OF CONDUST REGARDING CANVASSING OF NON-OFFICIAL /QUTSIDE |
ENCE : : '

i ' ",

| \

N

Attention of all conzerned is drawn Lo the provision of Arlicle 55 (27) of Education code and N
Rule 20 of CCS (Conduct) Rules, Tha employaa concarmed bo informed thal any yiolation -
thereof shall rendct them liable for disciplinary action. Canvassing in any form, Overl or
Covert, direct or indirect will automatically disqualify teacher/staff from being considered for
transfer and his/het name will bo removed from the priority list of transfer and disciplinaty
action will be taken against the leacher as per CCS (CCA) Rules, 1965.

ENDORSEMENT:

(1) The application and declaration wherever necessary must be signed by tho em-
ployee himsell/hersell. Applications endorsed by spouse, parents etc for and on
behalf of the employee is not acceptable and hence should not be forwarded. Medi-
cal Certificales must have the signature of Civil_Surgeon/Chief Medical Officer

' +(if) The forwaiding note must be endorsed by the Principal alter, salisfying himself /

- herself parsonally of the correctness of the entries made by the applicant. It has
; .+ ...been obszrved that the details furnished by the applicants are not subjected to proper
~ verlfication before endorsing the forwarding nole. Therefore, the Principals are re-
. quested 1o pay their personal attention to ensure correctness of the enlries, so that
wrong information does not affect prioritization. Any wrong information filled in by the
~ applicants and duly counter signed by the Principal will attract.disciplinary aclion
against the individual as well as the counler signing authority. ™~ = T

-SUBMISSION OF APPLICATION

\ .

".';_ L weov e . , . . T AN
', Last date for submission of applications to the Principals of the concerned Vidyalaya, In quad-
ruplicate, Is 1.10.2002. These may be arranged as intra-slallon and Inter-station requests and forwarded

i dup‘licatemé with separate lists) to the Assistanl Commissioper of the Region concerned not
later than 10.10.2002 and one copy of the application may be retained n the Vidyalaya and the remaining
copy containing Principal's endorsement be returned (o the employee for his/her reference & record.
Application of the employees who are not eligible to be considered for transfer in terms of Clause 18 (d) of
he Transfer Guidelines should not be forwarded to the ROs. Advance copy of application(s) forwarded
directly by the Principals will not be entertained by the Head Quarters. Principal should forward the
applications to ROs as (preferably once in. 2 week) and when 1eceived, after cgompleling the formalities,
instead of walling for the last dale. Once he transfers are elfected, reques! for canceliations of transler

will nat be enterlained.

7.

B O G ey et A a0

" LATE APPLICATION:

Applications received after the élipulaled dates mentioned above, wili not be considered. The

applicants and the Principals should, therefore, strictly adhere to the target dates specified in para 6

above. In order to avoid any rejection of application for want of correct information from the applicant and
subsequent rectification at RO level, the applican(s are requested to submit their forms well in time.

) ;3,7Bist )
¢r(Admn.)




g Y v
T 1. Asstl. Commissioner, All Regional Offices, Kendriya Vidyalaya Sangathan.
/ (a) He/She is requested to go through each sel of application carefully before submis-
s . sior. -May send one set to KVS (Hars) duly completed in all respects as under, S0 a3
7 ~ loreach by 31.10.2002,. S
A.  PGT,TGT & HM: As one bundio to EstLi
Section
B. PRT, Misc. Categories & As one bundle to Eslt“l\/
Section
b, Non-Teaching Staff:
y‘ (Except Group-D)
C . K
" Instructions given vide KVS (HQ) circular No. I7.11/95-KVS(Esttil) dated 6.9.95 may also be
t followod, wharever roquired. The instructions availablo at clause 2(it)(b) of transfer guidelines
% .. may be followed scrupulously In the case of non-avallabllity of ACR for any of the ycar ingi-
20 - 5., cated at serial No. 9 of application form, . .. e et
) - ,
.0 PP IR ) a0t P
9,.: b) May indicate enlitlement points of performance as well,as .to'ta.allgr,and {otal there at Sl.
(c) Verify the application submitted by the applicant thoroughly.
. ' I [
‘?’74 .+ = (d)r Shall feed in the application form as per instructions given in the {raining programme
Pp, organized in the first weel of August 2002, for the purposes of enabling on line transfer.
'7//'( The booklet distributed during the training programme may be utilized for the purpose.
g A copy of the same is enclosed for ready reference. For further Inquiry may contact the
Yy EDP Cell of KVS (Hqrs). T s e T s T
(e) Incase of receipt of application on medical grounds, the same may be forwarded/veri-
fied by the Medicai Board constituied at the Regional leve!, before adopting we proce-
' ~ dure at (d) above. After feeding in the data, one set of application along with Medical
e - Certificate in original should be sentto the Headquarters for final verification and one to
Ve be retained by the Regional Offi
%, by the Regional Office
) 0 Al Olficors and Seallons of KVS(HQ) ‘ et
™ &
rep, "
U
(/7@{, ! EREA
C/),h(
ey
7@ [:9/.{ |
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INSTRUCTIONS FOR FILLING UP APPLICATION FOR TRANSIER

_$IENERAL

(i) Transfers are requlaled in a limited time-frama. A single cancellation of transfer s enough
to upset the achieduln/chaln and harmpor the prospact of a group of naedy porsons jatling
tranafor. So cancollation of toquost to chango In chicumstancos should be made within 10
days of publication of ptiority list, The FAX No. of HQ. is 011-6514179. Transfer, once
effected, will not be cancelled. The employees are dissuaded in their own interest from
taking chance with the intent of obtaining cancellation later.

(if) All columns must be legibly filled in Block letters using alphabelical numerical code, wher-
ever prescribed. No enclosures are allowed. Medical Certificate/Declaration should be
obtained/made on the appropriate page of the application forml itself,

Name of the Vidyalaya where the employee is working presently must be expressed In
Code. - Present region code, present station code, present K.V. Code/present office code
<o, Mustbe filled in, from the codes given in the list of codes. In case of Non-leaching staff,
~the office code/KV Code should be filled in accordance with the list of codes for office/KV
Code Annexed.
(iif) POST HELD These boxes given in the Top row on the front page of
- the application may be filled in from the abbreviations
given below. ' R
| ~POST . suBsECT . . .. .
' e.g e

Tiained Graduate Teacher Maths [T 7] (M]A[T]H]

Trained Graduate Teacher Biology TGT BIOL

Trained Graduate Teacher English TGT ENGL

Trained Graduate Teacher Hindl TGT HIND

Trained Graduate Teacher Sanskril TGT SANS:

Trained Graduale Teacher Social TGT SOST

Studies.
Posl Graduate Teacher Biology PGT - BIOL
Post Graduale Teacher Chemistry PGT CHEM
4
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,,sl Graduate Teacher

.

Post Gradualo Teachar

Post Graduate Teacher

Post Graduato Toachor -

Post Graduaty Tencher

Post Graduate Teacher
b .

Post Graduate Teacher

Pgst Graduate Teacher
Péjs“li"élriaduatvéi‘T.;ée'iCth
Dr;awing Teach-er .: 4

Phy;i;al Ed;x ‘(Te;c.;h‘e:r( |

YogaTeacher,w. ,
e

Work Exb. Teacher

" Music Teacher

Primary Teachér
Head Master

Non Teaching Staff
Non Teaching Stalff
No:;r Teaching Staff
Non Teaching Staff
Non Teaching Staff
Non Teaching Staff

Non Teaching Staff

Non Teaching Stalf

- 5 —
RERER A S .. R

Physics .
| Mnlim
English
| Hindi
History
Geography
’ *"z1zw1é|"ée

.. Economics

H g P U
Sanskrit "

Miscellaneous .. -

'
T

Miscellaneous. .
Miscellaneous

Miscellaneous

PRT

HOM

Librarian
Sup.th

Asstt. Supdt.
upc

1.0C

Lab. Aszstt.
Lab. Attendant

Group ‘D'

1

v MSC

~ Miscellaneaus. ...

PGT

PGT

" PGT

PGl

PGT

PGT

PGT

. MSC

MSC

PRT

- HDM

NTS

NTS
NTS

"~ NTS

NTS

NTS

NTS

NTS

i

/

EREN IR

LPST

) :
: » .
I ) W TR R 2 rm’ “Dlﬂil ‘h_ w« & u warta g TR0
2\ vt B e ..\,
i '

(?"\-’
PHYS!® M

il
MATH

ENGL

HIND

HIST

‘GEOG

COMM

Y I AN S R

ECON

SANSt, VA

. 'DRGT |

PETR
YOGA !

WETR

MUST

r,,|?.

LIBR™

’supo

ASPD
UDCfo
LDCL *
LAST
[ATN

GRPD
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. é Except Primary, Teachms and Head MastnrlHoad Mlotresq all other& would use bolh l\n&_.
ck of the boxes. P’rlmary Teachers and Head Master may leave the second block of boxer ey
blank. ) witopn T efr ey Y
Sl NO1 . NAME 1 l-'lv‘ { PR T 3
Write full name without any pu,ﬂx fike Sk IRI/SMT/KUM ‘One box Is meant ror one alphabet Add
additional box if necessary. Leave one box blank between initials and name.
TP S v Vo
e.g. Shrl AJay Kumar Ram will
be wrillen as L I
Uk SR s} e
Al K RIAM| or |A|JIALY K| U/M|A|R RIAIM
SI.NO.2 : WHETHER MALE/FEMALE y
| Write M for Male and F for Female. ST gy ol PR
; SLNO. 374 (1) &(il) (a)&(b): Date of Blrth/Da le of Appointment In the preoent post/ pATE OF JOINING
g THE PRESENT K.VJ/STATION (IN THE PRESENT POST) :
‘ : Ty ‘~'<1r-'.-‘ . ) ) w'r ' ’f' 1
i ST ; These columns are to be' flled in Christian Era the date
1 ' _ PR ) followed by month and year in “DD MM YYYY" format.
} ¢ Coe S . +For'example,-Third September, Nineteen Eighty Four will
2 R be writlen as
\‘ ’g ‘ . uﬁ",:a‘,‘.‘ ‘ ! ’\«.‘ -, ; v"iiv"f‘f »’ 0".-!,:1 , , gt
(0]3], o [ole] l1l9I8|4l
(Date of appointment In prééent post should exclude any service on-ad-hoc contractual basis,)"' :
% { \ . : ! e s
';i- o ‘-I ' v-"q‘ . !ﬂ_'.' .“

1
.

SI. NO. -5 DETAILS OF LAST TRANSFER: B
The reason col, has to be filled in by the Code No. as detailed below:

Code No. Explanation .
1. Transfer an Surplus grounds In PublicInterest due to withdraWal of post/closure of

+stream/K.V, ‘
Transfer in Public interest on dloplacmnenl (for 'xccommodatmg ﬂm roquoqt of
other tea: tier/staff) ' : S
Transfer in Public interest on Admn. Grounds.
On direct appointment
On promation o
On reques! transfer | & 5
On return from long leave - L/
Other grounds

N

B NO G A

SLNO.G GROUNDS FOR SEEKING TRANSTTR

The grounds envisaged in the transfer guldelines have beon assigned Catogory
Codes (alphabetical). Division Codes (numerical) having enlittement points as fol-
lows: )



R e femmons 1 b ity 1 15 et R T

j [ GROUNDS

t CATEGORY DIVISION ENTITLEMENT
- 5 L CODE cont: POINTS
— e i S

c) OTHERS
i) Less than two LTR 03 Less than two years 20

yaars o reliro L.o on or bofore

lo retire 31.3.2005
ii) North East and NEH - 04 Staff posted In 7 NE 20

Hard Station States, SIKKIM, A&N '

.,. L | lslands and listed Hard - | '

SR - stations completing their |
tenure’(3 years) as on

31.3.2003
iii) Blind and PHD 05 Visually and 15
Physically ! orthopeadically
handicapped ‘ handicapped persons |
iv) Ladies not .~ - LNS: 11 Unmarried/Divorced/ 12
having spouse i Widowed Lady
"v) Other grodnds - 0GS- 12 Other grounds 10

not covered by

(©) (o (iv) & (vii)

and also cases not

covered under

medieal ground ‘ _ : I
~or Death of - o

Spouse ground

Vi) Gn completion SP3 13 Other grounds on 01 for each
of more than 3 completion of 3 years year of stay
years stay at the Slay exceeding 3
present slallon years
subject lo
maximum
of 20 points
vii) Joining the Jsp 06  Spousoinkvs 20

-spouse 07  Spousein Cenlral Govt. | 18
| o 08 Spouse in Central .
Autoromous Bodies /PSUs 15

09  Spousein Stale Govt./Slate
- Autonomous Bodies/ PSUs | 12

10 Spouse in Private service/
self employed! olhers 10
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The above Codes are just indicative of the grounds and not to be construed as the order o(\«,

priority. Applicants having more than one ground amongst the above may indicate their choices

in Galegory Code, Dlvision Code and Enlitlement Polnts accordingly.
. H oo ,

v 1

i) Whilo calculaling tho period of stay, the parlod or parloda of nbsence from dutles oxcooding 30
days (46 days In cuse of NE Roglon, Slkkdm and A&N Island) ata stretch other than on maternity
leave, training or vacation is 1o ho excludad. L

i) © Listed Hard Stations . .’ | S ;

Name of State? | Name of Kendriya Vidyaiaya o f KV Cade
1. Chhatisgarh ..! Bacheli ' ! 1514
- ‘ o Baikunthpur : ' 1516
Kirandul ‘1540 v
' " i R S A AN -"'\.-’.:'vg'w ‘
2% Gujarat~s. ... | BhuiNol(AES) ! 1013 "
T Bhui No.II (Cantt.) | 1014_
! Dantiwada, BSF ' 1016
i Dharangdhara : : 1017
| Naliya, AFS ~ 1031
TEI Qkha S 1032 ‘
| Wadsar, AFS ! : 1006
: ‘ ’ i Iy b
3. Himachal Pradesh |_Bakloh Canil, " 1617
o Chamera No. | (NHPC): © 1623
. . : | te a ’,'g‘,..u,.
4., . Jammu & Kashmir, | Bandipur; BSF ’ b e
' ! Kishtwar, Dul Hasti Profect ' 1636
T ' Leh ' ' 1637
Cpree IR ' }: . SEURE ST . R i e I’ " e
S.#1» Jharkhand ¢ Singharashi, AFS : b 1800
Lot . ] b ' , ‘ Vo !
6. Karnataka - ! . Donimalai ' : 1065 N
7.0v Maharashira | | “Karanja, NAD 3 P 1205
8. Orissa . | Koraput Vo N R
9. Rajasthan ; .| Bikaner, NAL - - 1572
S Jalipa Cantt, " ’ 1583
: Uttarlai, AFS , ! 1584
L : o e |
10.  Ullaranchal !, Joshimath 1355
.y Mukleshwar, IVRI 1362
Uttarkashi ' 1374
11, Ullar Pradesh Rihandnagar 1796
12.  West Bengal | L Hashimara 1249 .
8
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S NO. 7 Those who will he completing their stay of 3 years in the N.E. Stalions,
Sikkim, A&N Islands and Hard Stations or 5 years elsewhere as on 31-3-
2003 may fill in "Y' in this column otherwise 'N'. The stay period should
( ' exclude the period of absence as given under note (ii) of SI. No. 6 above.

Y SI. No. 8(a) and (b):  An employee who was rendered surplus earlier and redeployed on or afler
‘ G 1.4.1998 would get the benefit of stay at the previous slation along with the
sty al the present station for consldering his/herrequest to a new slalion
(excluding the station from where doclared surplus earlier). Butincasao, the
etuployee wants {o claim the same stalion, as one of the 5 choices, from
whare he/she was rendered as surplus, then the perlod of stay at the new
place after being declared surplus will now be qounted with respect to com-
ing back to the same station. o

e

e e AR T s e b A

’ H t
This-is confined only to cases where teachers have been transferred out on
being rendered surplus from the North East, J & K and other hard stations

q - on or alter 01.04.1998. In all_othor cases.teachers who were \ransferred
I ST " on suiplus grounds of closum of the school, will not he entu lled for s U(,l\

' o v benefit. P T 1S P Y

x. ‘ (To fill in the K.V. code and station code where you are presently posted,
'+ - along with the period of stay, period of absence and reason for transfer.
The Code Nos. for the reason for transfer are as given under item no. 6.

t o o ‘ : !

' .
' L
Vol N Vs oy e,

. Delails of earlier transfer within th‘e last five yearswm'ay be filled in (as enu-

’g marated above) before joining the present KV/Station on surplus grounds.)
% v

, SLNO.10.1 1. ¢ For Intra Station Transfers Sty

i*" ' S h Code Nos. of five choice KVs in the same station where you are posted

K] ., .- - present can be filled in, according to your preference order

'.‘; . . 1o . Coote g . , '1‘;:1«_! \

¥ SI.No. 10.2: .. . Forinter station transfers. -

Codes numbers of five choice qtahons can bhe fxlled in according to your
preference order subject to the grounds chosen, choice station is permnissi-
ble.

Note: 'Emplovms are eligible to apply only one application in quadruplicate EITHLR
FOR INTRA STATION OR FOR INTER STATION. Any_application. found filled in
for both inter and_intia_sta lion ansier would_summarily be rejected. -

they 9

- N P coe I = esemmen e men
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Si.NO.11: CATEGORY OF PLACE WHERE SPOUSE IS WORKING.'
[ER AT ' F .
Tho'Codes prascribod are
01. Spouse working at or under orders of transfer o the statlon of cholce, or nearby.
02,1 Spouse working at the same station where applicant is currently, working. .
03. - - Choice stations bear no relation to the place where spouse is working.
SI.NO12.8 13 B ; R I '.,,, e
In case the answers are Ini the afﬂrmalnve wrlte Y Otherwnse Wnte N “ B
AL . C !‘ N (! k r’H ,L‘:‘ e :l

\ i“1..

The Medical Certificate or dpclarallon is to be obtained on the ,body of the applicatlon ilself, Only

% ally done for self Spouse and dopendent children are cons(dered as valld for ‘{ransfer on medical grounds
5 when facllities for treatment are not available at the station of posting (duly certmed by a Govt. Medical
,3 ' Officer not lower than the rank of a Civil Surgeon). TSR -

\ SI. NO.14 : TYPE OF DISEASE B o S )

Cor . i ) R
' ) i . e . Loy AT

Depending'upon the disease certified by the competent a‘uthori‘ty indicate the type of disease in the
following Codes in case transfer is sought on medlcal ground aswell and answer against SI. No. 13 is in

: lh fi t TN I } H’ A " " " AN ,“ ' ;] oy ol )\} '

‘ ea frm?flye areren anitle e ALl iy o )et e e g 3

5 CODE - TYPE QF DISEASE

| . L ‘ ' . ’ ' N
CN " " CANCER ' R AT O
PS:i iy wiEPARALYTIC STROKE * /1 oviosta it whigbg 0

- RF e RENALFAILURE! i i 35l gy

e P Pt

! CA CORONARYARTERYDISEA&EWH[RL BYPASS-.i .. .

o /SURGE RY HAS BEEN ACTUALLY DONE okl "’” tr
OT:","" - OTHER DISEASE o j"'f' S "’ K

et o J
“The bllef des Cllplion of lliness which will be conslderod as medical grounds for the purpose of

tranq{e; In terms of transfer guidelines Is as under. Medical terms referred hereln will bear meaning as
given in the Bulterworth's Medical Dictionary. ‘ : D T '

'
oy

10

Cancer, Para!ytlc Stro}ge Renal mulure or coronary artety dlsease where by pass syrgery has been actu~ - - ~— -



A BN i

ey

.. -arterial syslem are excluded.

T AR N ',w_rg‘s'\‘j::m';-'.:-r B L TR RA R IRTARTA 4/ v B S i RN IR IY SRS & O il el 'y
RSN g SR g ;‘;.’,W‘f SR :':;‘7‘4: B LR O TR S

/s

e Aot .u/),»,..muom.-fv«..‘-u.-

A

bl sk luwd fatrh 1 407 k82 S 8T RSy e w e RATPR L T AR T e b e

()" Cancer (mallgnant)
It is the presence of uncontrolled growth and spread of malignant cells. The definition cancer includes
leukemia, lymphomas and Hodgkin” disease. RN

Exclusions: L

This excludes non-invasive carcinoma(s) in-Situ, localized non-invasive tumour(s) revealing early maliy-
nant changes and tumour(s) in presence of HIV infection or. AIDS; any.skin cancer excepling malignant

ey

melanoma(s) are also o te excluded. : ot

[ PRI R I GTRI Y Y

(i) Paralytic Stroke g .
e (crebro-vasculer-accidents) Death .of a parion of the brain due'to vascular causes such as (a)

Hemorrhage (cerebral), (b) Thrombosis (cerebral), (c) Embolis\m-(ce'rebhr»é'\)“ééuvsing {otal per-
manent disability of two or more limbs persisting for 3 months after the illness. .

Excluslons + 17 " : s Lty ol
. g Coh . : .
SR TR . ' . RN BT [N
() TransienVischaniic altacks. o
@y Stroke-like syniomaes resulting from co o e
: o PRRITTR SRR LTI
(a) - Head Injury; AR U

(b) Intracranial space occupying lesions like abscess, traumatic hemorrhage and tumour.
“(c) - Tuberculous meningllie, Pyogenic meningitis and meningococal meningitis.

1
t

o ' i .
. . 1] o

(R IRYAY NRERSTR I

(i) - Renalfailure -. o
ILis the final renal failure slage due to chronic irreversible failure of both the kidneys. It must be well

documontad. .The teacher niust produce evidence of undergolng regular haemodialysis and other rel-
evant laboratory Investigalions and doctor certification.

Coronary artery disease where by-pass surgery has been actually dane:

)

The use of surgery on the advice of a consultant cardiologlst to correct narrowing or blockage of one or

mare coronary arterles.

N

- Excluslons

: ’;‘;;Non{s';urgical techniques such as the use of either balloon or laser via a catheter introduéed through the

L

&

kK|

T



SI. NO.15 ; RELATIONSHIP f S gt N

This columin is applicable whero translor is sought on Medical Grounds and Columns 13 and 14 are
also fillad in. Tha relationship of tha patiant with the applicant should be Indicated In the following Codes:

SI - Solf
! S SP L it o Spouse b TS R N R LA TR B L
': o CHo e Dopendent Children. .-+ R R U LN
,;.; oT - Others I Y R
,{ :
U
'i ! P‘HYS‘ICALY)HANDICAPPED- Explanation - ‘
g ;’ i ) , ' S eyt i
A L 3 Transfer of bling.and orthopadically handicapped teachers provided.thoy;fuffil {he.following condi-
. \’ tions:i:0' ;'“f! 'n.;"'t‘(nf,‘ﬂ ST TR -'w".' A-',',---{-i'i,, BTSN ,5’]7";!“(“)"”1. :
{ ‘ ‘. B ’ e e S byl 5:'&‘:&?"«!{!534 s
Lo (a)  Blind teacher having vision less than 3/60 or field vision less than 10 both eyes as
_ | ’; l ) certified by the Head of the Ophthalmologic Department of Government Civil Hospi-
| ! ' o tal. I (ail".‘lf‘:s‘i"-‘z.'!\!fmiv R
{ (b) Orthopadically handicapped teacher who has a minimum of 40% permanent partial
: ' disabilily of either upger or lower limbs or 50% permanent partial disabi!ity of both
bl upper and lower limbs together, as cerlified by the Head of Orthapedics Department
a oo . of a Government Civil Hospital according lo the standards contained in the manual
b « - for orthepedic Surgeon in Evaluating Permanent Physical Impairment brought out
) ; by the American Academy of Orthopedic Surgeons. USA and published by Artificial
= Limbs Manufactuting Corporation of India, Kanpur. ST ‘
t 1
; 1 [~ | b (i o
|
‘ _ ) o ] " o
I
I
S
E 12
*
-J,,‘
T
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P

bk

J—

U
PO

o~

e .
AR I

EZ ..

B L tﬁﬂ?"’h’l’ofhr*ﬁ‘s’ﬂf!n':u»wn‘)» .-

E ' “ ;",n z’%l\‘:?}{“;ﬁ‘n; rit LRt N
j . The Ass;smnt (‘nmnmsmncr
Poren s iV :
b *leondnva de\«e ava Sangndmn
i
i
e
| _
é. o e MR
L I am dxrmcd to reicr to \our lettur No F.15-3/2003 kVS( GR) dated 12.5. 2003
ook ¢ and to ful\\’ dhewv'th the followmg mfoxmanun/ documents
b ' G T L T R N S
‘;', ) ." A ,ﬂ”l S ‘; bl ‘." PRI . “
£ _ Phomcom ot‘relwamt -pages ot pnont\' g’}m&;{m} il !
S ; ~glonynvith entitlemenmnt pointy m»(md\.d to Mwsnc tunchcm who applted fm
! SN RS ‘tldl)\u_l_'lli Guwihati station (22). a
L Wi YAl uansie?‘;*apphcmwn‘ ‘ ?Mm Maulwusm tcauhcr KV-NO‘Z
I - !
i'f ' 3.' -+ Though it i’ nol feasible to retain umt Alaul ncarby L;uwahatx station.
s ‘ Mowwm she may be offered: by ol the lollomng vacm\cnc'z of Music
L : _‘_-;'.'"_"’ 3 teacher in Ju\whathuon , ‘;
1‘} : vl‘lﬁPw é @m‘; 2 1 ' "“Tel’l':ﬁ\’ﬁﬁyr, i
Lo S 8. “,,sumwwmmmym .
“ AR ~ Yours faithfully.
P Y
IR (P Devasena)
e " Fducation Officer
.

}/(_) /(\_/\
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PCTOTHEL AP THOW 0
(FOR OFF] 10 OV

, TN,

(Strike antwhichever tnol porrible

JENDIIYA VIDYALAXA SARUATIAT
APPLICATION FORTTRANSFER OM REOIEST 20032004
NOTE Uread instruction envelinlly betore tithing up

2 suhnil only QNI appliention in Q UADRUPLACATT

lofel  Lufal] Lfzlsled

PRESENT REQION  PREFEHT STATION PRESENT IV CODE

cobu cont. OFFICE CODE

1. Nama

[ATpTAfRH A ]

2. Whether nude/feninle(M/17) ¥

3. Datz of birth(DD/MM/YY YT 0 ”

A, (1)Date of nppontment (e prosent port [\
(i)Date ol joining inthe Proseni Port:

() In the present vidi iy [1 ‘)\‘

(b) In the present stal ‘& iA“

5 Detnite of Tngt ransfer/po: e

Reazon Y ey

Il sleld

PO TN &

1118

\%

alalq

rjw ]|

e

(ALPHADETS)

i

Shveode

RUEEENE RN EER RN

Irom

|

v "\-
1IN epdn

[ biofLierd

]

|

e atals) - - lakalel - Lalsir

L2
6. Chrounds Jor seeking transt
(1) (i) Dewth of spouse vl o peiiod of 2 yeis
preceeding the date
(i) I Yes, Dale of e
(DHMMAYYY)

(b) Medical gronnds (see P Getions ) (Y7M)

N

of prefiring this application (y/i) "



(¢) Others (see msbuctions {or following codor):

Calegory code Divigi-m caode utitlement pointe Applicable

(V/H)

1,

! _
S LT 013 2oy
,1.% M [ LT[R o L L
ARCEREIE opn 210 N
-G [ 0] R N
j} () [FN]5 T 1z N
‘g — e e
LW | 0] 68 I 1|0 N
o EOE O og [
v ' (IMease G ap ifapplicnble)
E U . o
TR N RIE . % R
'i _ (Please fill up it applicable) (PMease 1 ap i applicuble)
.% Total: A e -
7.Completion of three years of continmong slay in NE &liaid Stafions OR 5 venrs [ N J

elsewhere as on 31-03-2003exchuting the period of absence (Y/N)
8.0uly for thoso who are at their pie

(o)  Delails of prensent posting _
IV Station From : To

I "L. Ll
U0 OO U O L L

: (b )l wlier transfer(s) within the Tt five yeurs (o be filled T only 17 (a) abov e Is applleable).
Reazon

i
! FoV Stafion Trom To 2 Period
‘ JT - J'. . J T "L’ of abrenco
DD/MM/YYYY T " DD/MM/YYYY mn dn_\'.‘a’

senl place & anaresult of pesting on deployment of ruplus ndjustorni o;
of vidyalayn or closure of stremn. (PLEASE READR TUE TN STRUCTIONS VERY CAREFFULLY)

Period of
absence in diya

|

for

trsnsfor

VT (O

i

RERRERIEN )
| JERERRERIEN
NRJRRRRRENIEN
| ]
| |

|
{

i
L U
LT TEL




3
a>
\

N
o

{ 9.(n) Yor ollice Use Ouly(confldeniod) Fo e HFd Jutiy freoiama tvifive -~ I B oo
) Eotidoment Points of Performance drine the bt 3 yen - v
: ‘ | {
!f Lot J 1999.2000
! | Y1 J1999-2
s‘) I o s, -.‘_ ey
i 1Y 26002001 !
! Sl ;
{ T
| O 1M Fa001-2002
z; A Grond tofal of Total "B l | t\'/J
1; ' Entitlement Pojulg A3 L
8 (Total of 60 4 above Grind Tolal(A 1) i 9 ’17 ]
¥ o
g b)Whether 'MDG" grounds nceepterd Uy Regiomal Medienl J3oprd (Y/N) [“(—\7 }
£
§ | c) Case of DSP verifieation done (Y/N) [“ﬁ/)
" e am s
: _ ‘,
: 2
- Date S e of Aesisting commirgioner
’ ;{ e e romrrey SO - — g e e aper Laaanii 2 ool
- : Ragtt, Commlasion™t
N 10.Choice Vidyalaya(s) or Station(s) KVS (1) Kolkata
. Instructions: Employees are eligible to apply for Intea -xtation transfer (SENo.10.1) OR Inder Station Tyze
2 (81.N0.10.2). Applications filled in for botli types of traus (ers L.e.SLNo.10.1 and 10.2 will be munmm |l) rejes
; 10.1 For Intra Station Transfer - choico \/xdyulnysm IV/Oflice
’ _ (will inthe same stalion) - Code
r, (Plenge gee instructions) {“{ll"l

T
T
(L)
HREN

STATION Code

10.2 For Infer Station transfer-Choice Stalion
(from one ¢tation to another) _ [
(Please see instructions) : B Fi

"
t.
B
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Iratyy eunlding ..
S loymiene Nhicy

(Jl‘jmrl(l'n,u, M'u,m“. t (7\'/;’\:)

L3 1ave Youobtuineg MC on 1: Jorm (Y7iV)

P Type of discage certified jy (). MC overagp

5. vau!iou.\‘hip ol the |

nfion| Wil (e npplicin

o p e
1 Siu'1/.S’mt‘/Kum‘~_‘J4‘ Mana thﬁ\Mfﬁ/()iv\’/()D/o
inSINo. 9] fo excep g SLNo. 9 o im

Papplication g
ven s / gre boml—ﬁde and J und&r:w(:uzd th
8

alwrong /Suppregse
action, ‘

- Place: )~ NO. o, .B;'quﬁ,m_i Gunbh:

- Date R5 9. 02

aﬁ {"( mﬂ;...@.“\.fi‘;‘, $.Q

Corvect gy that

d int‘%)mmlion shal

[[j} Please (i1 up cole
{.: /— / Plenso fify up code

_do hereby afiing, hat the jngyry,
the tedien cetlifienfo M.c

I rendoy mo linbla gy

aion v
)/(hu,'lzu‘u!im
rdiscipling.,

Ald
Nuwue: 9,4 .Qj')wxua Fmg()

Sighature:



. DECLARATION
(Kindly il e information in

i
| Dold tetters, virike ot whichever Iy not applicablo) \
( J-_..&ML(M\-—_EAL’LW e SOLCMINNY doclare (it niy SPOUSCARYN BikAsh PhuLis presently Pmployed
’ fander orders of ansfer to GUGAHA T L-.-.-...*.,..._----_-.-w.__._w_.m.(l’l nee) ny
: JUNIOR NG INEER ___ (Desighation) in FE B L) reTRic AL
: (Dop(t./UniUhrnnch)s:iucnﬁQL AN ’
‘} Designation

e (Do), Hisier full offies wddrass 1

ol inuediate superior detail of ge)f - eimployment is/nre ag {ollows:

' Name and office/Registered Buginesg
Or Professiona] Address of Spouse

dh Name and

Name and Addregs of immediate Superior Of) cor
! or R.cgisl nlion N )_.ofBusincss/l’rolbssion
§ ARUN | ASH_PAUL. T /.E(/\CR) St eﬁécz.&},w&..cﬁ_cxé&.gmm
: Cfo PWD mzp - brecalive o eneen, PLip
, i = L
| CHANMAR Gy-3 GED .‘\Q.Zl_cﬁ.}&ﬁ@_,_.gdiu__
] .
§
!
i

Signature of the Ewployee — R :
; ‘ Naue —APARNA_ppg
It —Music TEACHER

Designation

For offiee use only in Keudriya Vidyalayq
*(Surike

: out whichever jg not applicablo)

1. *Disii;plinmy cusc-is.pmu‘lin,g/mnttfmp’lntrd/'not pending /ol contemplated vgains
SHE/Smt/Fam, A. faut . _{_HMIA_O_):Q__*__']; v

2. *The Medica Certificatc /declaration given in the applic

n(icﬂﬁt_gcl(‘is from the competent nnthority,
*Certified that the detaj]s including entitlement pointy finy

tished by the applicunt have been verified from the
service records and found correct. N '
4. *She/id wag on leave/absent nhgen wilho.t pay during | L/ = und instill-away/nof Ay
- from duties. -
AN AW
." co . (‘\ /\/\z/ *\'S\
. . Slgabiee e gr AN
’ ; Name of the Peincipal ), p. NA, APATRA
: / IS (AN 1 14 Y SRS 1 N
’ . : Oftice Seul - ‘ .
. L SETIS RES AR
R : Condiiyn Vidy. ! yu (Se, !
b e § <o
t\ Note: ' ‘ Rinnrguri Cams
' 1. SLNo. 1 to 8 and 10 10 15 liave to be caccked and verified by the Priucipal from the servige records,
1 They should take persouwal Interest/care and epgur
;i

¢ that the entries niade hy the applicait are corsect
Any wrong information filley inby the applicant and duly cowntorsipned by
the principal will atlract disciplinary a ction against the individual as woll as tountersiguing authority.

2. Assistant Commissionexs have (o ensure that the correct required polnts are given ju SLN¢. 9 ang
Implement note 1 aboye in letter and splrit w entrles to be checked by the respective

Ll

t

{ before countersipning,
o

l

[

|

WWhrespect of
Prigcipals within their I pion

3. GIF/Cpy Account Numbeyp

also to be thecled,
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_ Grounds for Length of Stay Cho.ce &I Siations '
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